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MR. CHAIRMAN: That may be the reason. You all made him impatient.
...(Interruptions) .. Now, the Negotiable Instruments (Amendment) Bill, 2018.

The Negotiable Instrument (Amendment) Bill, 2018
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MR. CHAIRMAN: Please. ...{Interruptions)... If you want to sit with your leader,

you can sit. No problem. ... (Interruptions). ..
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The question was proposed.

MR. CHAIRMAN: Any Member desiring to speak, may do so, after which the
Minister will reply. Now, Shri Madhusudan Mistry. 59 g1 € @1 ERIRGEE SATIRITE,
S| B A YRIpY AN dgHT Bl

SHRI MADHUSUDAN MISTRY: At the outset, I welcome the Bill, and my party
supports this Bill. The passing of this amendment specially will help the trading
community, and specially those, who are involved in trade and business, and sold their
goods and services to the third party. Besides that, Sir, it will also check, to some extent,
the fraudulent person, who tries to buy time, by issuing the cheque, and either he does
not have enough or sufficient amount in his account or he tries to see to it that goods
which are being sold to him, are not paid, or, the amount is not being paid, and tries to
cheat the trader or the first party. The amendment gives more power to the court where
the cheque is being issued, and amount not paid, either because there is not sufficient
amount in his bank account or instruction is given by the person to the bank to stop the
payment. In that case, the first party or a payee to whom the drawer has made a cheque
on his or her name, it can approach the court, and the court can pass an order IO U
Wﬂﬁﬁﬂ%%%ﬁﬁpayee @I drawee deb 4l & 2R 3R a8 Y4 ) oft wror 9
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reason. [ don't think this would be a strong deterrent for all those people who are 1ssuing

the cheques which are bound to bounce simply because they don't have enough money
in their own accounts or they want to buy time, as a result, to pay to the payee at later
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MR. CHAIRMAN: Shri Mahesh Poddar. You have one more speaker from your
party, keep that in mind.
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SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Madam, the Negotiable
Instruments (Amendment) Bill, 2018, brings two new provisions to the Negotiable
Instruments Act. The one 1s Section 143A and the other 1s Section 148. These are two
new provisions. According to these provisions, if an accused is not admitting the guilt
before the trial court, then, he 1s liable to make payment to the tune of 20 per cent. Like
that, after conviction, if the convicted person wants to prefer an appeal, 20 per cent fine or
compensation is to be paid to the complainant. My humble submission would be that the
first provision, that is, Section 143 A, 1s against the principle of presumption of innocence.
The accused is presumed to be innocent until he is proved guilty. Now, the burden is only
on the complainant or the prosecution to prove that the accused has committed an offence.
[ humbly feel that Section 143 A, which contemplates a payment of 20 per cent of the
cheque amount may not be sustainable. As regards the second provision, that is, Section
148, 20 per cent of the fine or the compensation is to be deposited at the time of preferring
an appeal. According, to me, this 1s also not sustainable, because an appeal is continuation
of the trial proceedings. Of course, the principle of presumption of innocence may not be
available to the convicted person, but the discretion given to the court to admit an appeal
even without making the payment of fine amount, has been taken away. Anyhow, the
Government has moved this Bill with good intention, that is, to expedite the transactions

taking place through cheques. So, I welcome this Bill. Thank you.

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Shukriya.
Shri Manish Gupta.

SHRIMANISH GUPTA (West Bengal): Madam Vice-Chairperson, I stand to support
this Bill. T think in the milieu of what is happening in the country today, we need to gauge
and understand new laws, so that the future of our economic activity is not endangered
by persons who have mala fide intentions. In this respect, I think this particular Bill will
serve the purpose to a certain extent. I don’t think that this Bill will have any great impact
on the present situation except as a step towards further improving or taking care of the

problems. Clause 2 of the Bill introduces Section 143A. But it identifies two situations.
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One 1s the summary trial and the other is the summons case. Now, Section 143 also
gives power to the courts to provide for 20 per cent to the complainant while the case 1s
in progress. A question has been raised as to how the Government arrives at this 20 per
cent. Twenty per cent is a very arbitrary figure and is a very cautious approach. What
we need here is a bold approach. I don’t think 20 per cent will have the desired effect. A
much higher amount, like 30 or 40 per cent would have been a disincentive to people who
issue cheques which bounce in the banks. It is very important to identify the causes of
delay in the courts. We make laws, we bring up new legislation. But the general situation
of cheque bounced cases of delay in the courts has not been substantially solved. Today,
there are more than 30 lakh cases pending in the subordinate courts, and about 35,000
cases are pending in the higher courts. Nobody has calculated that when the decisions of
these courts or convictions are handed down, they could be appealed against in the higher
courts. So, that means, more time will elapse before justice is done. However, a silver
lining is that recently in the Economic Survey, there is a Chapter on 'Justice Delivery and
Courts'. There 1s a thinking in this regard that our laws on dispute resolution can only
be as effective as the dispute resolution processes themselves. Therefore, it is of utmost
importance that any legislation that we bring, the parties who are involved in a dispute
must, one way or the other, be assured that their rights will be enforced by the courts in

a reasonable time.

I think that in this particular issue, the role of banks is important. The RBI, as
Central Bank, has a very important role to play although they are not directly involved in
the court processes. The RBI's recent track record indicates that they have said that they
don't have adequate powers to deal with public sector banks. They have issued a new
guideline across the board for stressed assets in all sectors, like, cement, power, export,
etc. But the Central Bank cannot absolve itself of not being more proactive because the
people of India look up to the Reserve Bank, It is a very old institution. The Reserve
Bank promulgates banking regulations. The banks charge I300 for every re-presentation
of any bounced cheque. So, there 1s a rate fixed. But the Reserve Bank needs to get
more involved with this process. They have recently 1ssued, as I said, new guidelines.
These guidelines are unimaginative. The same guidelines have been recommended for
many sectors across the board but each sector in the economy has its own problems just
as the bounced cheque problem. ...(Time-bell rings)... Therefore this situation needs to
be looked at more closely. Even application of Section 421 of the CrPC. is a very slow
process of recovery of dues where fines have been imposed by the courts. Section 357 of
the Cr.PC. is also there.
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So, all this will come into play when this Act is applied, and I feel that we need
to look at these situations more closely. This Act will willy-nilly also face, a test in the
higher courts and therefore although we support this legislation, -- the Government must
keep on thinking as to what more they can do for the future. Thank you, Madam.
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SHRI K. SOMAPRASAD (Kerala): Madam, I don't support this Amendment
because it would not fulfil the aims and objectives of the Bill. The new clause that 1s
supposed to be incorporated could be misused very widely and it is also against the

principles of natural justice and jurisprudence.

What is the intention of the Government? I believe that a speedy disposal of the cases
related to offences of dishonour of cheques is a better way. Currently, a cheque-bounce
case takes more than {our years for completion of all the formalities. Hon. Minister, Shri
Arun Jaitley, had made an announcement in the Budget Speech, 2017-18, that we need
to ensure that the payees of the dishonoured cheques are able to realize the pavment. The
Government 1s, therefore, considering the option of amending the Negotiable Instruments

Act suitably.

Sir, 1t is a fact that about 18 lakh cheque-bounce cases are pending in various courts.
A speedy disposal of these cases 1s very essential. There is no doubt about that, but it
not just cases of cheque-bounce that are pending in courts; crores and crores of civil
and criminal cases are pending in various courts across the country. All the courts, {rom
the bottom to the top, from the munsif courts to the Supreme Court, are overloaded.
If the Government wants a speedy disposal of the cases, then it should strengthen the
existing courts and open new courts. What is the present situation? A sizeable number of
posts of Judicial Officers are lying vacant. The Government is not ready to recruit even
Judicial Officers against the existing vacancies. As per the record of the Department of
Justice, as on 1.7.2018, there are 8 vacancies in the Supreme Court and 411 vacancies
in High Courts. Apart from this, more than 4,000 vacancies are existing in District and
Subordinate Courts all over India. Madam, how could there be speedy disposal of cheque
bouncing cases without even Judicial Officers in the Courts? To what extent, would this
Amendment help to solve this problem ? Madam, when we go through the Bill, Clause 2
deals with the payment of interim compensation, not exceeding 20 per cent of the amount
of the cheque, to the complainant without examination of the genuineness of the cheque.
Whether that cheque is fake or original, it is not examined, (Time-bell rings) That is not

fair. The money is given to the opposite party, that 1s, the complainant.

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Please

conclude.

SHRI K. SOMAPRASAD: Instead of this, let the defaulter deposit 20 per cent or
30 per cent money in the Court. Let the money be in the custody of the Court. Otherwise,
if there is acquittal, sometimes it would be very difficult to get back the money from the
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complainant. That itself would be the reason for another litigation. That is why I oppose
this Amendment Bill. Thank you.

st Im PHAR H¥IY (@R FEw, ST ﬁ’s‘ﬁ Negotiable Instruments
(Amendment) Bill, 2018 9= 9ic=l &1 I HibT f&=m 2, g forg § et wifor are
PTG

# wad ved 59 fad o1 wel[ v g1 swe wwia gafoy o= g, w@ife T
T 954 B Aeaqyl 9 21 5% [ & URT g1 T 3 aeTad 1S uer i qeed 1d
ardler g9 ATl | 20 wRde afH arfagfa S w1 andyr S @ | ofiv ifedi @i
T T PO el 9 D0 o Helm, T SHH STHT $O T T DHE-DHIS ad Tl
SfeTT S3F SI1 U 95 81 39T AT 81 I V8T 8, SN H W9 DRl gl TR
fifeaa 9 o= GarE & WY A cheque & IRT AT T frwamy 9T 3iR g8 ARr-ART
YT & ferg send) & aa | H o) sl sl gy, da a3 & gagH W ol
AR 2R dicH U= S 9T 95d 9191 ¥, 9% W DH 81 ST U= HeH, 59 A @i
3IR ITeTaRT T Bt STvd &1 530 foiy # oo i <1 =ne g

g7 fory, SR a1t e AR Wi @ <) 9 for R 99 9S¥ B o 7, U8
ATUIRTE non-bailable T roft 7 31T =1fET| 51 A7 bailable BT &, 1 ST U7 3TURreft 2,
g 3% g 9 99 Sfidr 8, oid § oI & 99 oiidl 2, gafely S¥d] eX 78] wgdl 8l o9
2% e 91SH T AT non-bailable BT ST, T Yfers SHDT 3T Beh ofet H ST
i SWdh 491G 99 X DRATS BN ST 39 q1 T S TR oid 3BT A S XS, dl
H T E, fob <Iep ITSRT o AT 1 AT IR 3 TS SR

GERT B Holl DT UTALT | SHH 11 2 HTel bl ol T e fam 2, § Arar §
fop 1 W A &, ST SIDT 961 BT 4 AT BT 7| 19 Fo11 2 AT B SR &, qT ST
AIRTER B, 9% % Bl © fib a8 U Haad1 WY B Adid e Sl § 3R oid o F 99
ST 21 SId S9H 4 FieT ot Foil 8141, d1 59t PR I9aT MiTad a) & sid <1 gl
S T8 Siel ST, <7 S% Sfed ST @1 21 BT, R0 ep 39Tt oiet 3 Sl 81 519 ol D1
1 3R, 1 Feaa IR 9 918 Si 3 9169 &7 A7l 8, 5901 T80T BH 81 SR

TRT, 31T SRIT ST mostly 89 ST 9@ S &, 98 W1 S od 81 9/ o @Tet &
ST ®, d1 1 & w1 A W 81 S 8199 1 | vuu S B, it 9 4 | R
f&am e 21 gafory § 59 R @ v @ & forg den arga @& wre) 9@ o= i
ST | 3rTer T Srvfl # e Bty STe VAT SR, 7 3141 O v ATST HYd © Ol ©, o
I B D P PG lc W BRI [SAT ST S/ W=7 W, 91 H A g b 5991 590
Y8 & haul BH gl

Il ¥, 1% Sl 9l &, 7% 2019 317 aTel ARG 61 02T b fory §1 U= 21l sHRT
Dl # 21 ARG & G AD IS & B Il I8 B AT BICH H 20 GTHE o ATHT




510 Government [RATYA SABHA] Bills

[ em HHIR &7y ]

38 T BT B SHIAY AT IR 2 5 31 ©1f 21 ARG & S i Ufea 2, 574 e
SToal & STeq | NS @l 39T Hamasi f¥el, 396! Refln fHd, g8 o 7 o) axwar o
AT &1 1 Si%eed ©1 3R WET B, o1 H AT § 6 A 91 21 a1 & ddlg el o, 2
STed! e, a18 S9wl did gTad] & JEd & Nuern S a1 49 % Fuern ol
QIR T T ST, a1 7 A § f e 1) S vR 2, 98 Mifvaa aRk 9 em g el

P GIN BRIST Aled DR 1 A& B 1
MR 7, 537 et 1 Tl R G ATYAT WA TV PRl 5, 5 =

Jgards (fndl dEwe gwdhy: st [, fAomes g ol guw ggd st
forsreraTs ¥ of arusit a1a @w, § HeT & e | @ argi b 2avit 7 At wew &
I 2, DT qiem1 8, S6idr oo 14 e &1 97 81 39 G9a-wH1 &1 e § 3Ed g
I AR TSR PO S 1-GT e 7 araet aTey e |

SHRI V. VITAYASAI REDDY (Andhra Pradesh): Madam, in case of a complaint
from the complainant, it means that the cheque has already been dishonoured and most
likely, it is not the fault of the default drawer. Ideally, in such a situation, according to me,
a payee should issue another negotiable instrument and settle the matter at that stage. In
case of a complaint from a drawee, most likely it means that the payee has not taken into
consideration the issues that drawee would be facing due to cheque being dishonoured.
My second point 1s, {ixing an interim compensation with a maximum of 20 per cent of
the amount of the cheque will not serve any purpose. After all, it 1s difficult to imagine
that under all circumstances, this compensation would serve the needs of the drawee
when he intended to realize full value of the cheque. Therefore, I would request the hon.
Minister to vest the power in the court rather than fixing 20 per cent straight away in
the Act itself. Madam, my third point is that a minimum of 60 days to a maximum of 90
days 1s still considerable time, considering that it 1s 16 and 25 per cent of 365 days per
year. Therefore, any interruption in the business on account of such long period is an
interruption to the productivity of the economy. Therefore, I suggest to the hon. Minister
that it can be reduced to a minimum of 45 days and maximum of 60 days. With this, 1

support the Bill. Thank you, Madam.
Sgaurae (Sl sewe wRdF): 9gd-9gd Yfban Now, K.C. Ramamurthyji.

SHRI K.C. RAMAMURTHY (Karnataka): Madam, while supporting the Bill, 1
would like to highlight a few points for consideration of the Government. In the Statement
of Objects and Reasons, it has been very clearly mentioned that the Bill aims to address

(1) - unduly delay; (ii) - relief for payers and (iii) discouraging frivolous and unnecessary
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litigations. Madam, the main object of the Government is to reduce pendency of the
cheque bouncing cases. But, will the hon. Minister clarify whether through the proposed
amendment, the cheque bounce cases would come down? I doubt very much. Unless and
until, vou nave stronger deterrents, it is not possible. I will give an example of France. In
France, if anyone defaults on cheque payments, he will be added to the Central Cheque
Register, known as FCC and once, a person's name is included in this, he is barred from
issuing cheques for five years. This kind of stringent provision could have been included
in the amendment, which would have worked as deterrent to the people. Madam, as per
one estimate, there are as many as 16 lakhs cheque bounce cases pending in subordinate
courts and more than 35,000 cases in higher courts. In Karnataka alone, out of 7 lakh
criminal cases, 3 lakh cases are under the Negotiable Instrument Act. This amendment
will not solve the problem in any manner since the number of pending cases is mounting
and the time taken for disposal of these cases 1s increasing day by day. It is mandated that
cases or summary trials be completed in six months but in practice it is not happening.
There is a need for the Government to have an impact assessment of pendency and devise
ways and means for faster disposal of cases, which is not happening now. So, whatever 1s
proposed to be done with this Amendment is only a piecemeal solution to benefit mainly
the complainant. Madam, the proposed Amendment provides for depositing the amount
within two months. If the deposit 1s not made within the prescribed period of two months,
the complainant has to request the court to initiate coercive measures to deposit the said
amount, which would result in a tedious and time-consuming process. The courts, after
having awarded the interim compensation, would have to direct the complainant to refund
the said amount in the case of an acquittal If the complainant does not repay the said
amount, the accused will have to move for recovery of the said amount, perhaps, by
moving recovery proceedings, which is again a cumbersome process. Therefore, it will

put the accused into hardship and inconvenience.

Madam, the proposed Amendment would amount to multiplicity of proceedings,
particularly given the fact that most of the cheque dishonour cases have been false
prosecutions, majority resulting in acquittals in recent times and hence would complicate
the process and drag the court proceedings for a considerable amount of time and would

also increase the pendency of cases in the courts, much against the objective of the Bill.

Most importantly, Madam, all of us are aware that the Amendment 1is, and will
prove to be, more beneficial to the financial institutions, money lenders and traders. But
the people, who borrow money, are generally economically weak and poor people. Their

payment capacity will also be limited. Most of the times, the lenders will obtain blank
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cheques or post-dated cheques beforehand only, and since under Section 17 of the Act,
it is the holder who, in due course, has to proceed, but in reality, anybody can fill up the
cheque and claim the cheque which would already have the signatures of borrower. Since
this 1s going to be a blank cheque, the amount that is going to be entered may be totally
different from the agreed amount. Unless we make possession of blank cheques, with
signatures of unconnected persons, an offence, there will be no protection for the person

who 1ssues the cheque.

Madam, I would like to bring one incident to the notice of the House. Recently, in
Bengalury, in one of the Bengaluru social clubs' locker, authorities have seized hundreds
of blank cheques along with huge cash. So, that is an indication that the money lenders
and the financial institutions are using this provision to their advantage. Madam, the Bill
1s silent on a situation when a drawer commits offence repeatedly. As per the provisions,
the same procedure will be followed which, I think, is not appropriate. So, I suggest for
the consideration of the hon. Minister that if the drawer commits offences repeatedly, the
deposit amount can be increased from 20 per cent to 30 per cent, 40 per cent or 50 per cent.
Then, there will be some sort of a deterrence. Otherwise, this will create a lot of agony in
spite of getting himself acquitted. I am talking about the persons, who deposit the money.
If the accused does not get the money, he will have to face a lot of inconvenience. So, care
should be taken in this regard and, at least, bank guarantee must be taken from the person.
The 20 per cent money, which he gives, and in case he gets acquitted, then to recover
that money, this person will have to suffer a lot. So, at least, the bank guarantee should
be taken from the person on this 20 per cent amount, so that the recovery becomes much
easier. | suggest for the consideration of the hon. Minister to fix a time period also, within
which cases have to be disposed of. It can be a period of three months, six months or nine
months. For this, we need to constitute Fast Track Courts, arrange for altemative dispute

redressal forums, without which it 1s not possible to get justice at all.

More importantly, Madam, I also feel that the conflicting interests must be properly
balanced and fine-tuned to protect the innocent borrowers also, who generally belong
to. as I told earlier, middle-class, lower middle-class or economically weaker sections
of the society. However, I would also like to mention that this Amendment has very
many positive outcomes also. The relevant provisions of the Income-Tax mandate, where
payment exceeds T 20,000, should be brought in so that the cash transaction is totally
reduced. The presumptions available under Section 138 of the Negotiable Instruments Act

cannot be blown out of proportion if we don't invoke this because ¥ 20,000 ceiling has
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5.00 p.M.

been fixed by the Income-Tax Department. It is a fact that if such interim compensation
1s to be awarded at the very initial stage, the drawer of the cheque would be careful and

conscious before issuing such cheques randomly to the payee.

The provisions of the Interim compensation and condition in making appeals will
not only act as a deterrent against the drawer of the cheque but will also give some
relaxation to the payees interms of realizing his money. But the Bill has made a provision
to deposit 20 per cent of the amount of the cheque immediately, without considering
the case, where the dishonoured cheque might not have been caused deliberately.

(Time-bell rings). Only one more minute, Madam.

Apart from this, sufficient infrastructure will have to be created, in the courts to
deal with these cases. As the Government pushes for a cashless economy, it is very, very
important to deal with the menace in a comprehensive manner, not in a piecemeal manner,

as [ have said already.
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THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Shri Tiruchi

Siva; not present. Shrimati Vandana Chavan.

SHRIMATI VANDANA CHAVAN (Maharashtra): Thank vou, Madam, for giving
me the opportunity to speak on the Negotiable Instruments (Amendment) Bill, 2018.
Since [ have very little time, just two minutes, | will make my points in bullet form,

without going into the nitty-gritty of the provisions.

My first point is that it 1s a settled principle in criminal law that an accused 1s
deemed to be innocent till proved guilty. Insertion of the power to the court to award
interim compensation would mean deciding the case before the final hearing, and, it
would be against the principle of natural justice. And, Madam, in this regard, I would
like to draw the attention of the hon. Minister to the Supreme Court judgement in Mardia
Chemicals Limited v Union of India (2004) 4 SCC 311, where a similar provision under
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the banking laws, the Sarfaesi Act of 2002, was held to be unconstitutional, arbitrary
and 1n violation of Article 14. The Supreme Court observed that deposit of such a heavy
amount on the basis of one-sided claim alone cannot be said to be a reasonable condition
in the first instance before the start of the adjudication of the dispute. So, though this
provision seems to be very open and inviting, still the Supreme Court earlier has held it as

unconstitutional, and, therefore, I wanted to bring this to the notice of the august House.

Madam, my second pointis that in 2002, the principal Act was amended, and, Section
143 was inserted which provided f{or summary trial. Section 143 also provides for cases to
be decided within a period of six months. In spite of these amendments, Madam, we see
that the cases are not being decided in six months. Now, who is to be blamed for this? It
is said that there are lesser courts, and, therefore, these cases cannot be adjudicated. So, if
we are bringing an amendment just to circumvent a failure of the Government to provide
the courts, which have been demanded, time and again, by sections of the judiciary and
the Bar, [ think, it is not justified.

Madam, my third and the last point is that many times, on getting a notice from the
drawee, the drawer pays a part of the amount against the said cheque, it could be even
more than 20 per cent. However, the proposed amendment for interim compensation has

not made any provisions for the court to take cognizance of these kinds of situations.
With these three points, I conclude my submissions. Thank you.

THE VICE-CHATRMAN (SHRIMATT K AHKASHAN PERWEEN): Now, Shri P
Bhattacharya; not present. Shri Veer Singh.
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SHRI BINOY VISWAM (Kerala): Madam, in a general way, people would like to
welcome and appreciate this Bill. But I doubt whether this Bill alone can serve the purpose.
The frauds and fraudulent transactions have become a common practice in all parts of the
world. Every day, we come to know about such kind of ills from different countries of the

world. It has affected the health of the economy in many countries, including India.
(MR. CHAIRMAN in the Chair)

Sir, the health of the economy, the health of the banking system 1s very important.

Recently, our Government has come up with a Bill, namely, the Financial Resolution
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and Deposit Insurance Bill, with great claims. We know the plight that has come for that
Bill. The Government was forced to withdraw it. In the same way, in this Bill also, the
Govemnment believes that by this Bill they can prevent all the practices which are not
advisable for a growing economy. Sir, the question is that this panacea is too small, too
helpless to solve the problems. The point 1s that this Bill is talking about a 20 per cent sum
to be given to the complainant by the drawer. It works with a presumption that the drawer
is always the man who has done wrong and it believes that the payee is always right. 1
think that presumption may not always be right. In the Bill itself we can say that if 1t 1s
put otherwise, the payee has to pay back the money to the drawer with the interest rate.
That shows that it can happen both ways. In some cases, drawer can be the culprit and in
some cases, the payee can be the accused. That is why the Bill says that the money has to
be givento the payee. For that, why can't the money be given to the court itself? The court
15 the place where they can decide this.

One more important issue 1s there, Sir. We all know the saying, 'justice delayed is
justice denied'. In all the courts in the country, from lower courts up to the Supreme Court,
they are not having enough people to handle the cases. In such cases, the settlements take

a long time.
MR. CHAIRMAN: Alright. Please conclude.

SHRI BINOY VISWAM: So, these facts have to be taken into account. These are
all my points. Thank you.
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MR. CHAIRMAN: Please conclude.
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MR. CHAIRMAN: The question is:

That the Bill further to amend the Negotiable Instruments Act, 1881, as passed
by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the
Bill, in Clause 2, there are two Amendments, Amendments (Nos.1 and 2) by Shri K K.
Ragesh and Shri Elamaram Kareem.

SHRI ELAMARAM KAREEM (Kerala): Sir, there is one clarification. Before
finalizing a case, an accused is not guilty. Imposing a 20 per cent payment of the cheque

amount 1s unfair.
MR. CHATRMAN: Right.

SHRI ELAMARAMKAREEM: in commercial transactions, it may be done because

cheques are issued against invoice. .. {Interruptions)...

MR. CHAIRMAN: Right; there is no scope for speaking. You may move your
Amendments.

Clause 2—Insertion of New Section 143A
SHRI ELAMARAM KAREEM: Sir, I move:
(1) That at page 2, line 11, for the word "sixty", the word "thirty" be substituted
(2) That at page 2, afier line 18, the following be inserfed, namely

"(7) The provisions of sub-sections (1) to (6) shall be applicable to commercial
transactions only, where the cheque 1s 1ssued against valid invoices and bills,
and where the consideration in question is for transfer of money from one

Bank to another Bank."
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The gquestion was put and the motion was negatived.
Clause 2 was added to the Bill
Clause 3 was added to the Bill
Clause 1, the Enacting Formula and the Title were added to the Bill

MR. CHAIRMAN: Now, Mr. Minister.

51t Rra yama g[aen: A=ica, o Bwar g
b faer miRe oy wal

The question was put and the motion was adopted.

MR. CHAIRMAN: Now, we will take up the Bill further to amend the National
Council for Teacher Education Act, 1993. .. (Interruptions). ..

SHRI BHUBANESWAR KALITA: Sir, we can take it up on Monday.
...{Interruptions) ..

MR. CHATRMAN: No, no. Let it be taken up. At 6 o clock, we will stop it and then
will continue it on Monday. Mr. Minister, please. ...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, there was an understanding that it would be

taken up on Monday. So we have not given the names of our speakers.
MR. CHAIRMAN: No, no. They do not need to. ...(Interruptions)...
SHRI BHUBANESWAR KALITA: Sir, all our speakers will speak on Monday.
MR. CHAIRMAN: Yes; no problem.
The National Council for Teacher Education (Amendment) Bill, 2018

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, [ move:

That the Bill further to amend the National Council for Teacher Education Act,
1993, as passed by Lok Sabha, be taken into consideration.
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